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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH, NEW DELHI
OA No. 407/2025

IN THE MATTER OF:
Mahendra Singh

...Applicant
Vs

State of Haryana & Others

...Respondent

Report of Joint committee in compliance of Hon’ble NGT
order dated 29.08.2025 in OA No. 409/2025
Most Respectfully Showeth:

1. That the above mentioned Original Application pending
before this Hon'ble Tribunal and is now fixed for 10.11.2025.
The relevant portion of the order dated 29.08.2025 in OA
No. 407/2025 is reproduced here for kind perusal:

4. Prima facie the averments made in the application raise
substantial questions relating to environment arising out of
the implementation of the enactments specified in Schedule-
I to the National Green Tribunal Act, 2010.
5. In view of the averments made in the application, we
é/ consider it necessary to have responses of (1) State of
Haryana through District Magistrate, Charkhi Dadri, (2)
%/ Principal Chief Conservator of Forests (HoFF), Government
of Haryana (3) Divisional Forest Officer, Charkhi Dadri and
(4) Haryana Pollution Control Board through its Member
Secretary, who are impleaded as respondents no. 1 to 4.
The Registry is directed to prepare and attach memo of
parties to the application and issue notices to respondents
no. 1 to 4 requiring them to file their reply/response within
one month,
6. In view of the environmental questions involved in the
case, we also consider it necessary that a Joint Committee
be constituted to verify the factual position and suggest
appropriate remedial action. Accordingly, we constitute a
Joint Committee comprising of representative of HSPCB, and

District Magistrate, Charkhi Dadri and direct the same to
1
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f;zet M.wthrn two weeks, undertake visits to the site, look into

grievances of the applicant, associate the applicant and
representative of the concerned project proponents, verify
the factual position and suggest appropriate remedial action.

The HSPCB will be the nodal agency for coordination and
compliance,

7. Report of the Joint Committee may be filed by HSPCB
within one month.

8. !_Jst on 10.11.2025 for further consideration.

9. A copy of this order may be sent to Member Secretary,
HSPCB and District Magistrate, Charkhi Dadri by email for
requisite compliance.”

2. That in compliance with the Hon'ble NGT order dated
29.08.2025, a Joint Committee comprising Sh. Ashish
Sangwan, Sub-Divisional Magistrate, Badhra (Representative of
the District Magistrate, Charkhi Dadri) and Sh. Sachin Yadav,
Assistant Environmental Engineer, HSPCB (Representative of
the Haryana State Pollution Control Board), inspected the
complaint site on 28.10.2025. The inspection was carried out in
the presence of Sh. Mahendra Singh (Complainant), local
villagers of Village Kadma, Sh. Aditya (Representative, Block
Development & Panchayat Office, Jhojhu, Charkhi Dadri), Sh.
Komal Kumar (Mining Inspector, Mining Department, Charkhi
Dadri), and Sh. Ravinder Singh (Range Forest Officer, Badhra).

A copy of the inspection report dated 28.10.2025 is annexed
herewith as Annexure-R/1.

3, That during inspection it was observed by Sh. Komal Kumar,
Mining Inspector (Representative of Mining Department,
Charkhi Dadri) that:-

1. No fresh illegal mining of ordinary clay on a commercial scale
was found at the inspected site presently. The excavation
seemed old, as small plants and shrubs had naturally grown
over the area.

[I. The excavation of ordinary clay, as reported, appeared to
have been carried out manually and in a limited manner for
personal bona fide use in old times.

I11. Transportation of the excavated material was done using
local and traditional means (camel cart), indicating non-
commercial intent,

IV. No evidence of stone excavation was found during
inspection.
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Achrdinglvf the activity observed at the site does not fall
within the purview of illegal mining. A copy of the Report of the
Mining Inspector is attached as Annexure-=R/ 2.

4: That during inspection, it was observed by Sh. Ravinder
Slr_\gh, Range Forest Officer, Badhra, who also submitted a
written report stating that the complainant’s allegation
regarding tree cutting had already been verified earlier on
24.02.2025 and again on 24.06.2025, and no tree cutting was
found at the site.During these inspections, it was observed that
certain trees were foundbroken and fallen, which appeared to
have fallennaturally due to storm and high winds, as also
confirmed by the local villagers. Thestumps of the fallen trees
appeared old and dry, indicating that they were not freshly cut.
The villagers further informed that thefallen trees were
collected and used by poor local residents as firewood. A copy
of thereport submitted by the Range Forest Officer, Badhra, is
annexed herewith as Annexure—R/3.

5. That during inspection, a written statement of Sh. Mahendra
Singh (Complainant) was also recorded. He stated that the soil
was excavated from Panchayat land in village Kadma using
camel carts. A copy of his written statement is attached as

Annexure-R/4.

6. That during inspection, a written statement of more than 25
local villagers was also recorded during inspection. Copy of the
statement of local villagers is attached as Annexure—R/5.

7. That based on the inspection findings and statements
recorded, the Joint Committee concluded that:

I. No fresh illegal mining of ordinary clay on a commercial scale
was found at the inspected site presently. The excavation
seemed old, as small plants and shrubs had naturally grown

over the area.

II. The excavation of ordinary clay, as reported, appeared to
have been carried out manually and in a limited manner for
personal bona fide use in old times.

111, Transportation of the excavated material was done using
local and traditional means (camel cart), indicating non-

commercial intent.

IV. No evidence of stone excavation was found during
inspection. .

V. It was observed that some trees had fallen naturally due to
storms and high winds, and the old, dry stumps indicated no

recent cutting.
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Photographs taken b

: . y the Joint C i i
ins ommittee d
pection dated 28.10.2025 are attached as AnnexuurlrlgR/l(::e

8. 1 i
N view of the above submissions, it is respectfully

submlFted that the answering respondent has taken all sincere
steps in compliance with the directions of this Hon'ble Tribunal.
Therefore, it is prayed that the present Original Application
may kindly be dismissed qua respondent. The answering
respondent undertakes to abide by and comply with any
further directions passed by this Hon'ble Tribunal.

In view of submissions made herein above, it is humbly
prayed to dismiss present original application. Answering

respondent undertakes to comply with the directions passed by
this Hon'ble Tribunal.

Date: 071" Q03B
Place: Charkhi Dadri

Reg; ional Officer, | District Magistrate,

Haryana State Pollution Control Board, Charkhi Dadri
Charkhi Dadri
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INSPECTION REPORT

In compliance with the Hon'ble National Green Tribunal Order dated
29.08.2025 :
In the matter of O.A. No. 407/2025 titled Mahendra Singh vs State of
Haryana & Others

1. Constitution of Joint Committee

In compliance with the Hon'ble NGT order dated 29.08.2025, a Joint

Committee comprising the following officers inspected the site related to the
complaint on 28.10.2025:

1. Sh. Ashish Sangwan, Sub-Divisional Magistrate, Badhra (Representative of
District Magistrate , Charkhi Dadri)

2. Sh. Sachin Yadav, Assistant Environmental Engineer, HSPCB
(Representative of Haryana State Pollution Control Board)

The inspection was conducted in the presence of:

» Sh. Mahendra Singh (Complainant)

» Local villagers of Kadma village

« Sh. Aditya, Block Development & Panchayat Office, Jhojhu, Charkhi Dadri
« Sh. Komal Kumar, Mining Inspector, Mining Department, Charkhi Dadri

« Sh. Ravinder Singh, Range Forest Officer, Badhra

2. Observations of the Mining Department

During inspection on 28.10.2025 , it was observed by Sh. Komal

Kumar, Mining Inspector (Representative of the Mining Department,
Charkhi Dadri) that:

(i) No fresh illegal mining of ordinary clay on a commercial scale was
found at the inspected site presently. The excavation seemed old, as
small plants and shrubs had naturally grown over the area.

(ii) The excavation of ordinary clay, as reported, appeared to have
been carried out manually and in a limited manner for personal bona
fide use in old times,

(iii) Transportation of the excavated material was done using local and
traditional means (camel cart), indicating non-commercial intent.

(iv) No evidence of stone excavation was found during inspection.

3. Observations of the Forest Department



39

During inspection, Sh. Ravinder Singh, Range Forest Officer, Badhra,
submitted a written report stating that the complainant’s allegation regarding
tree cutting had already been verified earlier on 24.02.2025 and 24.06.2025,
and no tree cutting was found at the site. Statements of local villagers were

also recorded confirming this fact. A copy of the report of the Range Forest
Officer, Badhra, is attached as Annexure-R/1.

4. Statement of the Complainant

During inspection, a written statement of Sh. Mahendra Singh
(Complainant) was also recorded. He stated that the soil was excavated from
Panchayat land in village Kadma by local villagers using camel carts. A copy
of his written statement is attached as Annexure-R/2.

5. Statements of Local Villagers

Written statements of more than 25 local villagers were also recorded
during inspection. They confirmed that no illegal mining or tree cutting
activity had taken place in the area and that the complaint submitted by Sh.
Mahendra Singh was baseless and devoid of facts. Copy of the statement of
local villagers is attached as Annexure-R/3.

6. Conclusion of the Joint Committee

Based on the inspection findings and statements recorded, the
Joint Committee concluded that:

(i) No fresh illegal mining of ordinary clay on a commercial scale
was found at the inspected site presently. The excavation
seemed old, as small plants and shrubs had naturally grown over
the area.

(ii) No evidence of stone excavation was found during the
inspection. '
(iii) The excavation of ordinary clay, as reported, appeared to
have been carried out manually and in a limited manner for
personal bona fide use in old times.

(iv) Transportation of the excavated material was done using
local and traditional means (camel cart), indicating non-
commercial intent

(v) It was observed that some trees had fallen naturally due to
storms and high winds, and the old, dry stumps indicated no
recent cutting.

Photographs taken by the Joint Committee during the inspection
dated 28.10.2025 are attached as Annexure-R/4.
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as Annexure-R/5, Mmittee during the inspection are attached
7. Annexures
Sr. No. Particulars Annexure No.
1 Report of Range Forest R/1
Officer, Badhra

2 Written statement of R/2
Complainant (Sh.
Mahendra Singh)

3 Statement of local R/3
villagers

5" Photographs taken R/4

during inspection

(Sthan)

Sub-Divisional Maglstrate, Badhra - ;
(Representative of District Magistrate, Charkhi Dadri)

(Sf(%:%av)

A E E, HSPCB, Charkhi Dadri

(Representative of HSPCB)
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INSPECTION REPORT

Date of Inspection: 28.10.2025 . )

Conducted by: Komal Kumar, Mining Inspector, Mines & Geology Department, Charkhi Dadri
Reference:  In compliance with the order of Hon'ble National Green Tribunal (Principal
Bench, New Delhi) dated 29.08.2025 in OA No. 407/2025 titled Mahender Singh Vs. State of
Haryana & Ors. £\ ol ' -

1. Background

In pursuance of the directions of the Hon'ble National Green Ttibunal (Principal Bench, New
Delhi) issued vide order dated 29.08.2025 in OA No. 407/2025 titled Mahender Singh Vs. State
of Haryana and Others, Worthy Deputy Commissioner, Chrakhi Dadri with recommendation of
the Regional Officer, Haryana State Pollution Control Board (HSPCB), Charkhi Dadri,
constituted a joint inspection team comprising officials from the Mines & Geology Department,
Forest Department, Pollution Department, and Block Development and Panchayat Officer,
Jhojhu Kalan, under the Chairmanship of the Sub-Divisional Magistrate, Badhra. The objective
of the inspection was to verify the allegations regarding illegal excavation of stone and ordinary
clay in the revenue estate of Village Kadma, District Charkhi Dadri.

2. Inspection Team
The inspection was carried out on 28.10.2025 by thie following officers:

Chairmanship: Sh. Ashish Sangwan, Sub-Divisional Magistrate, Badhra.

Block Development and Panchayat Officer, Jhojhu Kalan,

Komal Kumar, Mining Inspector, Mines & Geology Department, Charkhi Dadri.
Officials of the Forest Department.

Officials of the Pollution Department.

.« 8 2 0

3. Site Visit & Observations

During the inspection, the complainant Sh. Mahender, son of Sh. Jile Singh, was called to the

site. He was apprised of the purpose of the visit and identified the locations where alleged
excavation of ordinary clay and stone had been carried out,

» The complainant stated thal excavation of ordinary clay was done manually using hand-
operated tools such as Kassi and Fawda, and the material was locally transported using
Unt-Gadi (camel cart).

» The area indicated by the complainant for stone excavation was also inspected. It was

found that no excavation of stone had been carried out; only small stones and gravel
were found scattered on the surface..
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4. Findings

Based on the field observations and statements of the complainant and officials present, the
following points are concluded: :

o

I. No fresh illegal mining of ordinary clay on a commercial scale was found at the inspected site
presently. The excavation seemed old, as small plants and shrubs had naturally grown over the
area

II. The excavation of ordinary clay, as reported, appeated to have been carried out manually and
in a limited manner for personal bona fide use in old times.

IT1. Transportation of the excavated material was done using local and traditional means (camel
cart), indicating non-commercial intent.

IV. No evidence of stone excavation was found during inspection.

It is submitted that the said site pertains to an old excavation where lifting of soil had
reportedly taken place in old times . At present, no such activity is being carried out at the site.
There is no evidence of any onhgoing illegal mining or soil lifting. Furthermore, natural
vegetation and plantation have overgrown in the area, and no fresh signs or indications of any

illegal activity have been observed. W

Mining Inspector,
O/o Mining Officer,

Mines & Geology Department,
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